
Statutory A u tho rity  fo r ITI

215 SHRI SARAT PATTANAYAK Will the Minister 
of LABOUR be pleased to state

(a) whether the Government propose to set up a 
statutory authority to regulate Industrial Training Institute 
(ITI) both in public and private sector, and

(b) if so, the details thereof7

THE MINISTER OF LABOUR (SHRI M 
ARIJNACHALAM) (a) and (b) The proposal is at the 
discussion stage and the details have not been finalised

Use of Im ported CoaJ by Steel Industries

216. SHRI S B THORAT : Will the Minister of 
STEEL be pleased to state :

(a) whether an expert group on export of iron and 
steel has flayed heavy import of coking coal during the 
last 5 years;

(b) if so, the quantity of coking coal imported by the 
steel industries during the last three years alongwith 
cost thereof, yearw ise and plant-wise,

(c) the other details of the recommendations made 
by an Expert Committee; and

(d) the action taken to reduce imports9

THE MINISTER OF STEEL AND MINISTER OF 
MINES (SHRI BIRENDRA PRASAD BAISHYA) : (a) and
(b) The Expert Group on Export of Iron and Steel set 
up by the Government has not yet submitted its report,

(c) and (d) The information is being collected and 
will be laid on the Table of the House

[Translation]

Slum Dwellers

217. SHRI NARAYAN ATHAWALAY Will  the 
Minister of RAILWAYS be pleased to state

(a) whe ther the Government have taken any 
decision to issue No objection certificate' to the slum 
dwellers on Railways land in Mumbai to enable them 
to get water and power connections; and

(b) if so. the details thereof7

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No, Sir

(b) Does not arise.

[English]

R ecognition  of Trade Unions by Secret B a llo ts

218. SHRI BADAL CHOUD HU RY ; Will  the 
Minister of LABOUR be pleased to state :

(a) whether the Government propose to accord 
recognition to trade unions by secret ballots;

(b) if so. whether any legislation likely to be enacted 
in this regard; and

(c) if so. the details thereof9

THE M IN ISTER  OF LA BO UR  (SHRI 
ARUNACHALAM) ; (a) to (c) The issue of determination 
of the representative character of trade unions by secret 
ballot has been referred to the Bipartite 'Committee 
constituted by the Ministry of Labour and consisting of 
representatives of employers and workers. Further 
course of action will depend on the recommendation of 
the committee

[ Translation]

S ubsidy from  the Union G overnm ent

219 SHRIMATI SUSHMA SWARAJ ;
SHRI NAWAL KISHORE RAI

Will.the Minister of CIVIL AVIATION be pleased to 
state :

(a) whether Indian Airlines has sought subsidy from 
the Union Government;

(b) if so, the details thereof and the amount of the 
subsidy sought by it;

(c) the reasons for which subsidy has been sought

(d) whether the Government have considered over 
the said demand; and

(e) if so, the outcome thereof?

THE MINISTER OF CIVIL AVIATION AND MINISTER 
OF INFORMATION AND BROADCASTING (SHRI C M 
IBRAHIM) (a) to (e) Yes, Sir. Indian Air lines has 
requested the Ministry to consider payment of subsidy 
for operations to North East Sector, Jammu and Kashmir 
and Andaman and Nicobar Islands. With the entry ot 
private Airlines, Indian Airlines share of the trunk routes 
declined considerably resulting in heavy losses to Indian 
Airlines. It could no longer cross-subsidise its losses in 
the un-econom ic  sec to rs  The re fo re , the a ir l ines 
submitted this proposal for subsidy

A Committee of experts have been constituted to 
make a comprehensive examination of the reasons for 
such losses and propose strategy for turning around 
Indian Airlines in the context of competit ive m ar ke t  
environment. The Committee is expected to submit its 
report shortly.

[English]

D evelopm ent of C oasta l Railway Line

220 SHRI V.M SUDHEERAN ; Will the M in is te r 
of RAILWAYS be pleased to state ;

(a) whether the Government have received any 
comprehensive proposal for the development of coastal  
ra i lway line betw een E rnaku lam -K ayam ku lam  via 
Alleppey;



(b) if so, the details thereof: and

(c) the steps taken/proposed to be taken for the 
implementation of above proposals?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No. Sir

(b) and (c). Do not arise.

[Translation]

Branch Post O ffices in B ihar

221. SHRI LALIT ORAON ; Will the Minister of
COMMUNICATIONS be pleased to state

(a) whether the Government propose to open branch 
post offices in rural areas of Bihar;

(b) if so, the details thereof:

(c) w hether any target have been fixed in this 
regard;

(d) if so. the details thereof; and

(e) the steps taken by the Government to provide
postal facilities to rural population?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) and (b). Yes, Sir. It is the policy 
of the Government to open Branch Post Offices in rural 
areas progressively under the Annual Plans subject to 
norm based justification and availability of resources,

(c) Yes, Sir

(d) There is a target to open 10 Post Offices in rural 
areas of Bihar during the year 1996-97

(e) The Government have so far sanctioned 176 
Extra-Departmental Branch Post Offices in Bihar under 
the 8th Five Year Plan (i.e. 1992-93 to 1996-97).

Refund and C om pensation to  Consum ers

222. SHRIMATI SHEELA GAUTAM :
SHRI RAMESHWAR PAT I DA R :

Will the Minister of RAILWAYS be pleased to state:

(a) the number of occasions during the last two 
years, till 31.10.96 when consumer courts directed the 
Railways to refund the money of consumers and to 
compensate them;

(b) the loss of revenue suffered by the railways as 
a result thereof;

(c) whether the reasons for the above losses have 
been analysed;

(d) if so, the outcome thereof; and

(e) the steps being taken to bring down the number 
of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) 235

(b) Rs. 3,51,787/-.

(c) Yes. Sir.

(d) and (e) Deficiency in services such as non
functioning of Aircondition and mechanical fa ilu re -o f 
coach, system failure of computer-reservation, lack of 
response by front line staff and the delay on the part of 
staff working in the refund offices. Guidelines have been 
issued from time to time to ensure public awareness for 
tim ely preferm ent of their cla im s for refund to the 
co nce rned  a u th o rity  . w ith re q u is ite  docum ents  
Concerned staff are educated through seminars and 
various meetings to give customer satisfactory service.

Sponsored Program m es on Doordarshan

223 SHRIMATI CHHABILA ARVIND NETAM : Will 
the Minister of INFORMATION AND BROADCASTING 
be pleased to state

(a) the tim e lim it w ith in  w h ich  sponso red  
programmes are sanctioned by Doordarshan;

(b) whether any discrim ination is being make in 
sanctioning the programmes; and

(c) if not, the reasons for providing benefit to a few 
producers only9

THE MINISTER OF CIVIL AVIATION AND MINISTER 
OF INFORMATION AND BROADCASTING (SHRI C M. 
IBRAHIM) : (a) The approval of sponsored programmes 
depends upon the program m e re q u irem en t of 
Doordarshan and the completion of all formalities by 
the applicant. Doordarshan normally takes 90 days to 
approve the programme after all the form alities are 
completed by the applicant.

(b) No, Sir.

(c) Does not arise.

L ibe ra lisa tion /R ehab ilita tion  of Bonded Labourers

224. SHRI N.J. RATHWA
SHRI JAI PRAKASH (HARDOI) :
SHRI VIJAY GOEL :

Will the Minister of LABOUR be pleased to state :

(a) the estimated number of bonded labourers, 
particularly in the tribal, backward and hilly areas, State- 
wise;

-c.-  ̂ (b) whether any action plan has been formulated/ 
proposed to be formulated for their liberalisation and 
rehabilitation;

(c) if so, the details thereof:

(d) the number of bonded labourers liberated/ 
rehab ilita ted so far, S tate-w ise, and particu la rly  in 
Gujarat;

(e) whether any assistance has been provided for 
the purpose during the last three years to each State 
and particularly to Gujarat;


